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Environment, Forest & Climate Change Department

Notification
The 22nd September 2022

No. Van bhoomi-26/2020-720()/E.F.C.C.— 36.04251 ha.of forest land is being diverted
under the Forest (Conservation) Act, 1980 for construction of reservoir under Ganga Water Lift
Project for supply of drinking water in Nalanda District. As provided under the said Act, 146.77
acres (59.3957 ha.) of undisputed Bihar Sarkar Gair Majarua Khas Bhumi in Mauja- Lohagarha,
Thana No. 84, Khata No.-318, Khesra No. -1593 & 1595 and Thana No. 82, Khata No.-55, Khesra
No. -58 Rakwa-70.89 acres and Mauja-Chichaura, Thana No. 78, Khata No.-96, Khesra No. -390 &
397, Rakwa-75.88 acres, Total-Rakwa 146.77 acres (59.3957 ha.) under Kishanganj district had
already been transferred by the Revenue and Land Reforms Department order-cum-memo no.-1227
dated-31.12.2014 to the department of Environment, Forest & Climate Change Dept. Bihar without
fee on permanent. As per condition for diversion, the said transferred non-forest Land has to be
notification as Resere/Protected forest.

In the light of aforementioned facts, the Governor of Bihar in exercise of powers conferred
by section 29(3) of the India Forest Act, 1927 (Act No. XVI of 1972) declare the said 146.77 acres
(59.3957117 ha.) non-forest land, details of with is given in the Schedule, as Protected Forest (P.F) :-

S. Name of Circle Thana | Khata | Khesara | Areain Acres Kism
N. mauza number no
1 Lohagarha Dighal 82 55 58 39.96 Bihar Sarkar Gair
Bank Majarua Khas
84 318 1593 13.12 )
1595 17.81 bhumi
Total —70.89
2 Chichaura Tedagachh 78 96 397 7.97 Gair Majarua
390 67.91 Bihar Sarkar
Total —75.88
146.77 acres.
(59.3957 ha.)

(146.77 acre. or 59.3957 ha.)
By the order of Governor of Bihar,
SUBODH KUMAR CHOUDHARY,
Joint Secretary to the Goverment of Bihar.
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